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plioant (s) 
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docate for Applicants (s) 	JAJJ, 

docate for Respobdent (s) 

ites of the Registry 	Date Order of the Tribunal 

rhs t.pp!caton ig in orm 	16.5.2001 1 	Heard Mr A. Ahmed, learned counsel 

but nq n I 	.. . uonation 

Petiti,o 	t• .. 	 ui, üId vide 
..............C F. 

for RH 	' • 	 vde. 

IMJL.'rT ,Ct 	)Lçc 
Dad 	c 

£-y. titU1. 

HL' 

JA 

- Wb~ 

~ _~04 110  
nkm 

20.6.01 

rlA 

1(e/d aaci ,L,i L 
7/ 46flh)1 

ira 

Vice-Chairman 

None appears önbeba1f Of 
the applicant. List on 607401 
for orders, 

L fember 

4th 

• Ii 

for the 	applicant. 	Issue 	notice returnable 

by four 	weeks. 	Also issue 	notice as to why 

the interim 	order 	as 	prayed 	for shall not 

be granted 	returnable 	by 	four 	weeks. List 

for orders 	on 	20.6.01. 	Meanwhile status quo 

as on today shall be maintained. 



4 	 172 of 2001 

110.0j 	Heard Mr.A,Ajcj learnedconsej 
for the applicant and also Mr.A.Deb 
Roy, br.C.G.S.L. for the respondents. WL r0'J 	
It appears that th4 impugned tran3fer 

-f fvj , 	order dated 190.2001 transferring 

the applicant from Guwahati. to Impha]. 
(t' 	 is cancelled vide order dated 28.52001 

is accordingly dmissd 
- 	, 	 - infruotuous. The copy 015 the 

office order bearing No.G26032/1/26014 
S & 1) (G) dated 2895.01i.ke  
records. 
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IN THE CEN -rR'AL ADMINISTRATIVE TRIBUNAL, 
- - 	 UWAHATI BENCH AT GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAl... APPL.ICATION NO. 	OF 2001 

Sri Babu Lal Pandey 	-Applicant, 

--Versus-- 

The Union of India & Others 

-Respond erta, 

I ND E X 

Sl.No. 	Particulars 	Paqe No. 

1 	 'Application 	' 	I to  

2. 	 Verification - 

- 3. 	Annexüre--A 

4, 	A n ne x u r e  

F 

- 
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IN THE CENTRAL ADMIN:STRATIVE 1RIBUNAL 

GUWAHATI BENCH AT C3UWA.HATI 

(AN AFPLICATION ,UNDER SECTION f9 OF 	THE 

CENTRAL ADMINISTRTIVE TRIBUNAL ACT 1985) 

OR IS INAL APP.L rCATt ON NO 	OF 2001. 

• 	 • . . 

 

B E T W E E N 

S r i Bahu Lal Pandey, Peon 

Office of the Regional Deputy 

DirecLor,. Song and Drama Divi-

sion Ministry of In-formation and 

Broadcasting Government of India 

N.E.R Guwahati 9ntre PD 

Chaliha Rcad, 6wahati-3 

- 	 - Applicant 

• 	 -AND- 

1] 	The Union of India • represented 

by the - Secretary to the Govern-

ment India fl  Ministry of Inform.a--

tion and Broadcasting New Delh.i 

21 	The 	Reqional 	Deputy / Director,  

Song and Drama Division Ministry 

• 	of Information and Broadcasting ' 

Gbvernment 	of 	I n d i a 	N.E.R.  

Guwahati 	Centre 	P. D 	Chaliha 

Road, Guwahati-3 

- Respondents 

DETAILS OF THE APPLICATION: 



RARTICUL.ARS OF 	THE 	ORDER 	AGAINST 

4HICH THE APFLICATION IS MADE 

This instant application is drected 

against illegal and arhitrary tr - ansfr of the  

applicant vide Office Order No A-22016/ 

1 / 1995-S & 0 (G) /2402 dated 19-03-2001.. issued 

by theRespondent No 2 

JLJRISDICTION OF THE TRIBUNAL 

T•he 	applicant 	declares 	tht 	the 

subject matter of the ist.ant appi ica€ion is 

w i t h i n the jurisdiction of the Hon' b].e 

I r i bun a 1 

3 	LIMITATION 

The ap.piic nt further declares that 

the subject matter of the Instant appiicatin 

is within the l-imi tation prscr.i bed under 

Section 21 of the Administrative Tribunal Act 

1985 -. 

4. 	FACTS OF THE CASE 

Facts of the case in brief are given - 

be1ow 

• 4 1 	That your humble applicant a citizeA 

of India ahd as such 	he is entitled to all 

the riqts and privileges guaranteed under: the 

• 	Constitution Of Indian 	 - 



S 	 . 

S 
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42 	That 	your 	app].icant 	is 	Group-!) 	Low 

• paid 	employee 	and 	he 	is 	w o r k i n g 	ac 	Peon. in 	the 

Of Alice 	of 	the 	Reqiona]. 	Deputy 	birector 1 	Song 	& 

Drama 	Division 	Ministry 	of 	Jnfbrmation 	and 

Broadcasting 1 	Government 	of 	•India 	NSESR 

Guv4ahat.i 	Centre 	i3uwahati 

43 	That 	your 	-applicant 	begs 	to 	state 

that 	he 	w a s 	transferreJ 	from 	Guwahati 	to 

]:mphal 	vide 	Officef)rderNo5A-220i6/ 	1/1995-S 

& 	D 	(6) /2402 	dated 	19--03-2Q01 	i s s u e d 	by 	the 

Respondent 	No. 	2 

Annexure-A 	is 	the 	photocopy 	of 'Office 

Order 	No, 	A-22016/ 	1/1995--S 	& 	D 

(6)/2402 	dated 	19-03-2001 	issued. 	by 

• • 	 the 	Respondent 'No5 	2- 

44 	T h a t 	your' 	applicant 	begs 	to 	state 

. 	

' that 	he 	has 	minor 	daughter 	who 	is 	studying, at 
• 

• Class --V 	standard 	in 	Assamese 	Med.iuin 	School 

• 	. 	
,.. The 	transfer 	order 	which 	has 	be-en 	issued 	by 

• the 	Respondent 	Na5 	2 	at 	the 	time 	of 	mid --. 

session 	of 	his 	minor daughter5 

45 	That 	t he 	applicant 	begs 	to 	state 	that 

* he 	is 	also 	su-Ffring 	from 	Asthma 	and 	he 	is 

under 	treatment 	of 	Medical 	Spec: ia I ist 	He 	has 

beer -i 	advised 	by 	the 	concened 	Doctor 	to 	take 

rest5 	 - 

Annexure-B 	is 	the 	photocopy 	of' 	abdv 

• 	 said 	medical 	certificate 	issued 	by • 	 -' 

• 	
the Senior 	Medical 	consultant5 



4.6 	That the applicant begs to state that 

being a Group-i) low paid empidyce and it is 

not possible for the applicant for taking his 

family at Imphal.. :ct may be stated that his 

dauqhter studyinc in an Assamese Medium School ) 

as such it is not possible for the applicant 

to transfer his daughter to any school at 

Imphal 	I + the transfer order is not quashed 

then he will suffer much as he has to maintain 

his family and -himself in two different places 

which is nat possible for a Group-i) poor and 

low paid employee. The applicant apprehends 

that at a n y time he may be released from 

Guwahati to Imphal. As such the applicant is 

approaching :bP+orp  this Hon' bic? Tribunal f o r 

seeking iustice. 

4.7 	That your applicant begs to state 

that ever since his entry to the service of 

this department he has, been rendering his 

devoti.onl arid s i n c e r e s e r v i c e to all the 

concerned hiqher authorities with ought most 

satisfaction. There is no blemish froni any 

quarter in any point of time in his entire 

service life. 

4.8 	That your applicant submits that it 

is not possible for the applicant to stay 

alone at Imphal Manipur leaving his wife and 

(:hildren at Guwahati. There is none to look 

after his family. - 

4.9 	- That your applicant submits that the 

Respondents have issued .the transfer order in 

violation of Government Circular and Pol icy 



5 

regarding 	posting of 	Group-D 	employee. 	Your 

applicant 	has 	got' reasonable 	belief 	that 	the 

Respondents 	are 	resorting a 	colourabie 	exer- 
cise 	of 	power 	to 	acOmmodate their 	intereted 

person 
0 

4\OJ. 	That 	your ap.piirat 	-Further 	submits 

that 	the 	action 	of the 	Respondentt 	is 	highly 

illeqal 	improperq whimsL:aJ. 	and 	also 	against 

the 	p01 icy 	adopted by 	the 	Government 	of 	India 

regardino 	posting 	of 	Group-I) employee. 

4.11 	That in view, of the facts and circm 

stances it Is a fit case for passing an 

interim 'order protectin the interest of the 

applicant avid his family members including his 

minor children, 

412 	That tI-ds application is filed bona 

f i d e and for the interest of justice 

5, 	GROUNDS 	FOR 0• RELIEF 	WITH 	LEGAL 

PROVISION 

For t h a t 	due to t h e abbve reasohs 

narrated 	in 	details 	the 	pssing 	of 	the 

tranfer order of the applicant in prima facie 

s i1logil maJa fLdL rbtrry and W i t hout 

jurisdiction a n d hence the same is liable to 

be set aside a n d quashed 

5,2 	F o r that q  :the ation of the Repon- 

dents is highly illegal 	arbitrary and also 

iioltive of the Government.Policy reqarding 



a 
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transfer of .Group-D employee. 

	

For 	that q 	the 	action 	of 	the 
I 

Respondents i s in 	total 	violafion of 	the 

	

rt•icis. 14 	16 and 21 of te Constitution of  

H 	 Indian 	 .. 

For that ç  the action of te Respon--

dents is arbitrary - mala fide and discrimi.-  

natory with an ii]. m o t i v e a n d as such, t h e 

impugned transfer. orders at Annexure-A . is 

liable tc: be set aside and quashed 

5.5 	For 	that, 	the 	Respondents 	b e f o r e 

transferrino the 	applicant 	ought 	to 	have 

considered 	the 	transfer 	ppl icy 	c:f 	t h e" .  

Government of India in this matter a n d as 

such 	the impugned transfer oider is bad in 

the eyeo-F ia 	and is liable to be set aside 

a n d quashed 	. 	 . 

5.6 	For the, in any view of. the m a t t e r 

the . acti(n of the respondents a re not 

sustaiiableand hence the sthe is liable to he 

set a s i d e and quashed 
 

The a.pplicant craves leave of this 

Hon ble Tribunal to advance futher rounds at 

the time of hearing of ,  thi instant appl ica--- - 

tlbn.  

6. 	DETAILS OF REMEDIES EXHA1JSTED 
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That there is no other alt.erhativ 

and efficacious remedy, available to the appfi-

cants except invokinQ the jurisdicti'on of this 

Honble Tribunal u n d e r Section 19 of the 

Administrative Tribunal Act 5  1985 

7. 	MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANYOTHERCOURT 

That the applicants further declare 

that they have, not fi'led any applicatioh writ 

petition or suit in respect of the 'subiect 

at-ter of the irstant application before any 

other 	Ccurt, 	au.thority 	no r 	an 	such 

aopUction 	writ petition or suit -is pndinq 

before any of them 

B. .RELIEF SOUGHT FOR 

Under the facts and circumstnces stated above 

the 	applicants 	most 	respctfully prayed 	that 

your - 	lordship 	may 	he 	pleased 	to, adm:i t 	t h i s 

application7, 	call 	for 	the 	records o-f 	the 	case 

issue 	notices 	to 	the 	Respondent 	as -to 	why 	the 

Impugnd 	•Transf€r 	order 	dated 19--0320.01 

issued 	by 	the 	Respondent 	No 	,2 may 	not 	be 

quashed 	a.nd 	after 	hearinci 	the 	parties and 	the 

cause 	or 	causes 	that 	may 	he s h o w n 	your 

Lordship 	may 	be 	plEaSed 	to direct 	the 

-• 	Respondents 	to 	give 	the 	following rEliefs 

B. 1 	That 	the 	impugned 	order of 	Transfer 

dated 	19-O3'-OO1 	tranferrinq 	the 	applicant 

from 	Guwahati 	to 	Imphal 	is 	liable to' 	be 	set 

aside 



B 	 Lost 	of 	the 	app]ict.ion 

N 	 - 	 - 	 - 

0 	 lo 	ps 	any 	othr 	re'ief 	or 	reief 

to 	which 	the 	A pp1icant 	may 	be 	entt1ed 	and 	as 

may 	be 	deem 	f it 	and 	proper 	'by 	1he 	Hun 	ble 

Tn i bun] 	 -. fr 

19 	 1NTERIIVI 	ORDER 	FRAYED FOR 

Fending 	dIcpoa1 	of 	the 	app]ic - ant 

most 	r epet+u1 ly 	prv 	for 	i n.t er 	m 	nrthr 	by 

wy 	of 	uspendinq 	the 	o r d e r 	n+ 	1rnsfer 	from 

Guahati 	to 	Tmpha 1 	V'ide 	order 	dat rd 	19 	0-2()01 

(Anne 	ure--A) 	ic.sued 	b_y 	tiepondent 	No 	2 

App1ic- it ion 	Is 	F i led 	I hrough 

AdvocatE 

11 	 Fr tJcu1dr 	of 	t 	I 	0 
N 

I 	F 	0 	Nfl 

Daie Of 	(ssue 	15 

Iued 	from 

Fyh1e 	ct 	 p 

12 	 LIST OF ENCLO6LtRFS 

A 	staLed 	a bo'ci 

Veni+cation 

4 

H •- 	 ' -, 

- • 	 • 
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VERIFICATION 

I 	Sri B a b u Lal Pandey 	Peon Office 

of the Regional Deputy Director, •Sonq and 

Drama Division 	Ministry of Information and 

roadtatinq 	Govornmnt 	of 	India 	N £ 

Guwahati. Ce.ntre P.D.Chaliha Road Suwahati-3 

do hereby solemnly verify that the statements 

made in paragraphs 	'j . 2)  4' 

	

(4 77 are true to' my knowledge 	-. 

those -made in par acjraph s 	3ç 
a r e b e i n g matters of 

records are iru e 10 my infarmion deied 

therefrom w h i c h 1 believe to be truE and those 

made in paragraph 5 are t r u e to m" legal 

• advice and I have not suppressed any material 

facts 

And I sign this verification today on this 

Lhe 	day of May 2001 at Guwdhtt 

-17 
Declarnt.. 

. 	 - 
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No, A-22O16Ii/95-&D(G)/JO 
• 	 . 	Song & Drama Division 

• 	 Ministry of Information & 13roadcnsting 
• 	 Government of India 

N.E.R:_Gmcnhtj Centre. 

RD. Chaliha Road . 	
• 	 Guwahati - 3 

Date: 19/3/2001 / 

OFFICE_ORDER 

The 1h11owin transfer and posting in 1:hc gradc.oGonp 'J)' Sthff of Song & Drama J Division Guwahati and Imphal Centre has ,been made with immediate effect. 

SLNo 	Nt of Eyioves 	 N 	of Poct 	I 
Sun. Babu T.:l Pndey Pxn 	(vtilmti 

 02. 	Shii. K. Puma Sharma Pcon, 	In I p hug I Guwahati 	
/ .;• 	

•.J. 	....H 	 . 

The above IransIr 7 postmg of the coiice ned (Jroupe D' • eniployces abovee 
oideiedin public nitcrcsl nças SUCh thcy ar cnttTe tn g' all trrui<fcris 

41 

(N.N. SIN( rH) 

Regional Dy. Director. 

Copy to 
I 	The Dy. Director ( Adtun) Song & Drama Division, Sooclina Bhawun, C.G.() 

Complex Lodhi Ron& New Dcliii -3. 
2. 1  The Producer, Song & Drama Division, Pahice Compound, imphal. 
3) The Pay & Account Officer, Doordarshan, Guwahatj. 

•1 	4.: Administrative Oflicr, Song & Drama Division, Gthvahati. 
Personal File. 	. 	 . 
Guard File,  

___•t 	
•_'J'- 	 • 	 • 

........••.,,••
'•,•--,. 	 -••.• •.•••,•..••. 	. 	•- -- .•-•.•• 

U 	. 	• 
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ASSAM MEDICAL 
LIFE PHARMACY COMPLEX 
Ukibari Chariali 

STORE 
Ulubari Chariali 	/ 

8.00 PM TO 9130 PM 
GuwhaU 781 007 

Guwahatl•781 007 
Phono NC) 	600776%  

lIME 5 PM TO 8 PM 

........................................... 

Co in pIin csfSyrn j) CO 10$ 
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Investigation/s: 


